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shri P.L. Mishra for applicant.
Shri V.K. Choudhary for respondents,

Counter affidavit has been filed today. Keep it
on record. The learned counse-l for the applicant
wants short time for £iling rejoinder. Allowed,
Rejoinder be filed within 2 weeks. List it for

orders/final disposal onr 30.4.9C.
Interim order passed on 27.2.90 shall continue

; 1 then.
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santosh frasad Das Aonlicznt,

Uniom 2F India & dchers KRes» mdents,

iy

1lon. iir, Justice K. Nath, V.o,
non. mr. L. Jpayya, Al

Hon. wir, Justice L. Jzth, V.C.)

&.is aoplicaziom unar sectiom 13 >F :the
Administr tivs fribénals act, 1985 is Sor uasihing
an >rdesr dated 12,11.87 (mnnerire 6) cancelling
oalicant's prom>tim contzines i~ srdzr d-tad

is als>y a sr=yer to

¢t

he
11.7.34 (ann xure 3); thare

2rdsr daced 2.11.89 (annzture-3) by which

quash
thie asdlic=nt was shifted from aczounte line to

cenerul line,

2. counts r-Rejoind~r have De-n ercranied. Jde

Nave heard Shri P.l.liishra for tre ajslicant and

r=spondents on the

Snri VeL.Cr.audhary £2r the
merics >f the ca 2 »m the aimis:ii,m staze.

It apoea-.s that the applicant k=4 initially

3.

ontzd £or zhe accouncis line by an Hption leti=er
datz:d 15.1.1979 (anae Sre =-1) an. suos. ,uantly, ae
o2pt23 fFor the generszsl linz? on 6. ,81.

4, cubse juently, »n 11.7.84 the anylicsac

alonywith a nu o r of >tr.~rC jz2.yions Jus OCxisezd
PO/Rlis AzCoantant in ola naxt ni~ °C scele of
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Ry 425-640 witl effect £:2% 3C,11.83 undz=r time
re 5 is anosther letce:

bound one sromoytion s£heme. «+n77¥ure D
-
¢ the anolicanz

i

sotio 3+ted 10.3.87 by wni

o &

eyzrcised his option for the APL. accounts cadrz on
to

sein  invite:d,/zxercis-  suck >ptioim by the depsrtment

Lot
latter d«t=d 6.3.87 (snnexure 4).

5. tlowev-r, while these options w . re in force,
tre firsc impugned oré r d.ted 12.11,87 (Annexu:e 6)

"1.a8 »Hascsed

cancellin- the a»»licent's promotion
as ooncained in Anne ure 3 dazed 11,.7.84 on the

the a»»lic int could not be promsted
~is odtinm

g b

rHound tha:z

vd

as he b ad sxw=rcic=3d

in the accounts line,
In line vith trat

in 1981 £or the general line
accounts

vas sh.ifted £ro~

the ansslicsant
A STl r

decision,
lin= t>» genersl line by the seconi impuy

qated 2.11.89 (annarure 9)

6. ‘he apolic-nt's ¢rievance isd

no illegality inthe prom>tiom order

f-er cxercise of option for

Decuse a

(Annrxure 3)
3 optiom

genzral line in 1981 he had also ersrcisz

accyunts line in the year 1984..Howsv-r,
t point in tr e

for twe
] o

)

t =2re is no specific g
sriginal as»lication, altidugh thors a steatement

of tte rejoind-r,

)

“ect in paza 1€

£o krat af
7 Mvo> facts are matesrial in t.is conn:ction.
~t =25 continu~7 £

chat thhe asonliian

it is admic.ed
Worck in tne @ccounts linz sver since »romodtion by

An-e, ur= 3 dated 11.7.84 bat hile canceiling the

ord=r ammeiurz 3 Odooftunity ¢ad not besn given €O

cre asorlicant k> sh.o? cause, 8€ondly, even thouch



asplicant's »ras>tion by annexure -3

by ordzss dited 12.11.86(Ann=:u-2 B) he uas

1 W3 ke - . . s —
i2es permiitec t> continme to work in the accounts

line so much sy that he was working as AP accounts

w. .an che second impu m2d orier 4 ta 2.11.89 (an-~. 2)

us passed shiftin; him €£ron accounis line oo trz
neneral line. It ajrears td> us that the srincies of
nazural justice r=muired th=st oefore the pDromotio-

>f -he ap1lic nt as cortained in «nngxure =3

>rdar
2-ted 11,7.89 cxnld have been cance’lsd by cthe inmhugne.
or_nr doted 12..1.87 (dinnzuze 6) a Hlic-nt sl ould

i

f.ove besn given an opoorrtunity. Jthe nscsss oy Coro.lany

Yy o «= > -t e ¥ % o a3 4 4 ¢ ' N g
therepf is Ltrat e fur%;ééu%€§': dotrd 2.11.89 voanraer.

fros tun/line t> gensral lin2 cannot

W

D2 sustainesd.

G fhe jpetition is »nartly all»>».:d and whilz2

t e impujned 027 B Uated 12,11.87 (wnnexmure 6) an-.
2.11.89 (an~=2ure 9) are duacshe’, it will b2 ornen
respondznts to give 23n opoortunit, to the

. J
co a2

ar:licans to shoi Ccause Why his posmoitiom cs Conosinad
in Annzrurs -3 datec 11.7.84 may not b= fuash2” ena
23.1i nt

2 Wret er O not .2
stafl n~ Zgtain-d in ch= accouncs lin=.
“501;0 V.J.

Luck~ow IJt. Dec mh=sr 12, 189C
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SrCRE THS CEUTRAL ADHINISTRATIVE TRIBUNAL, LUCKIOW

Brl.CH, LUCKNOV,

ipplication no. (, | of 1990

District Sitapur

Between
Santosh Frasad Dass, aged about 53 years, «esfipplicant
Versus

Union of India and o_hers. . s+ Resgoncents

CrEDULE~A

l. Application under section 19

/ w/‘[(‘ (/
of the Administreative Tribunal &ct,1985. '
?-

2. Annexure 10,6:A photo copy of letter /fL
dzted 19,11.,1987,

3. innexure +0,9: A photo copy of the /7
impugrnec order dated 2,.11.89,

{ Lucknow RS T

" Dated: Z2 .2.1990

\ f Q\\\&é/"/



Before the Central Ldministrative Tribunal, Lucknow Bench,
Lucknow,

hpplication No. G\ - of 1990-&:;\)
Tistrict Sitapur

Between

Santosh Prasad Tass, aged about B3 years, son
of Shri Chandra Shekhar Tass, employed as 4.P.0°,
(iccounts) in the office of Supct of Post Offices,
Sitapur. '
...Bpolicant
Versus
1, Union of India, through the fecretary,
Post % Telegraph Tepartment, New ™elhi,
2. Chief Post ilaster Gereral, U.P.Circle,Lucknow
%, Superintendent of Post Offices, Sitapur.

... Hespondents,

1. Partiéulars of the applicant:

(i) Name of the applicnt: Santosh Prasad Tass
(ii) Name of father Cha. dra ¢ hekhar Tass

(iii) kge of the applicant: 53 years
(iv) Tesignation & Parti-

culars of the office: &P Accounts )~ Office
of the Supct of Dost
Offices,&itapur.
(v) Office address Office of the Curdt

of Post Cffices,Sitapur
(vi) address for service of

notices: &P (sccounts) Office of
Supdt of Pogt Cffices,
Sitapur.

2. Particulars of the respondents:

(i) Unio:: of Irdia, through the cecretary,
Post & Telegraph Tepartment, New Telhi

(ii) Chief Post iaster General, U.P.Circle,Lucknow
(iii) Superintendent of Post Offices, Sitapur,

%. Particulars of the order agairst which the

application is mace:
Q&\\kw/
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application is made against the impugned orders
passed by respondent no,2 anc¢ 3 dated 4.10.39,
and dated 2.11.89 cancelling the promotion of
the applicant from the post of &Pi (hccounte)/
ané reverting back the applicant from --ccounts
Line to General Line, denial of promotion to
Higher Selection Grade (2) of xccounts Cadre
post.

4, Jrisdiction of the Tribunal:
“he applicant declares that the subject matter
of the order against which he wants redressal is
within the jurisdiction of the Tribunal.

5, Limitation:

The applicant further declares that the appli-
cation is within the limitation as prescribed in
Section 21 of the administrative Tribunals aict,
1985,

6, Facts of the case:

1. That the applicant was appointed initially
on the post of P.A, and he joined as such during the
month of July 1956,

2. That a departmental examination was held and
the applicant had passed PO & :.X isccounts Examiration
in the year 1967. By virtue of his passing the said
examination, the applicant was become entitled to be
promoted in the sccounts Grdce posts i.,e. u2.7 (2cets)
or Lower Scale Grade mccountant. v

3. That during the year 1979, options were called
for from the working erployees who have passed the
departmental examination of PO & IS rccounts Zxami-
nation as to whether or not they intend to work either
in Accounts Cadre or in General Line Cacre, The
applicant was also asked for the option and accordingly
he had given his option that he is ready to work in

- the ».P 1l .bccounts Cadre on his promotion, & true

photostat copy of the option dated 15,1,1979 is annexed

\Q\ffkj\%:,///



herewith as &npexure no.l.

4, That in pursuance of the said option, the appli-
cant was promoted under the orders of Tirector Postal
cervices U.P.Circle, Tucknow dated 5,2,1980, alongwith

16 other persons on the post of LSG Accountant/AP i (Acctbs) .

A true photostat copy of the said promotion order is
annexed herewith as Apnexure no.2.

5, That by virtue of his promotion as such, it
clearly goes to show that the applicant's option for
Lecounts Line was clear and it was accepted by the
authorities for all intents anc¢ purposes.

6. That during the year 1982, the oppnsite party

no.% asked the applicant to give yet another option

for general line so that the authorities could consi-
der his case for yet another promotion in hccounts Lire,
It was advised to the applicant that he could seek

his promotions by both ways - ore by option in Accounts
Lire and another through General Line, The applicant,
however, gave his conditional option that in case he

is promoted through general line, his option be treated
as such, |

7. That a Tepartmental Promotion Committee was formed
by the opposite parties for considering the cases of
promotions in Time Bound Cne Promotion Scheme. The
case of the apvlicant was considered by the said Commi-
ttee and it has recommended the promotion of the appli-
cant to P.0. and T. J1.5 Accountants, On the basis of
said recommendations, the opposite party no.2 issved
promotion orders in next Higher Scale of the applicant
and various others vide his order dated 11.7.84. & true
photostat copy ofthe order cdated 11.7.34 is annexed
herewith as &nmexure no.a, |

8. That in pursvance ofthe said promotion orders,
the applicant was posted as -..I.L. wccounts in the
district of fitapur, and since 1980 he was working as
such without any complaint either from his senior
officers or from the public in general,

Wl N



®

9, That the opposite party no.2 had called for
an option as to whether or not the applicant is willing
to work in 4 P.lM. hccounts Cadre in case he is promoted.
This letter was issued by the opp.party no.3 in theyear
1987, a true photostat copy of which is annexed herewith

as Anpexure.vo.d.

10. That the applicant gave his option on 10.%.37
that he is willing to work as =P .d.Accounts in case
he is promoted in the said cacre. & true photostat
copy of the willingness/declaration is annexe¢ here-

with as angeyure no.d.

11. That it appears that the opp.party no.3 had
forwarded the said declaration of the applicant to

the opp.party no.2.

12. That the opp.party no.2 had passed an order

dated 12 November 1937 by means of which it was stated
that since the applicant rad opted for General Line

of promotion, the orders passed earlier in the year

1984 may be treated as cancelled, It was also orderec
that the applicant be shifted to General Line if he

is still working in the Accounts Cadre. i true photostat
copy of the letter dated 19.11.87 is annexec herewith

as Appexure no.b.

13, That it was ironical that once the applicant
had given his option to work in Accounts Line and he
was promoted as such, his promotion cannot be cancelled
without affording him reasonable opportunity. It is
not out of place to mention here that the applicant
had passed the departmental examination and his promo-
tion was due long ago, Turther, the Tepartmental Pro-
motion Committee had considered his case and ac:ordingly
on the recommendations of the saic Committee his pro-
motion orders were passed in theyear 1984, therefore
the opp,party no.2 was not at all justified to cancel
the promotion orders without affording reasonable

opvortunity to the applicant,
14, That although the orders for cancellation of

promotion orders wsre passed by the opp.party 10,2,
yst the applicant continved to serve in mccounts Line

W&
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on the basis of his earlier promotion orders rassed
in the year 1930.

15. That aggrieved by the said orders of cancellation,
applicant preferred a representation dated 25,11,1937
and prayed to the opposite party no.2 to reconsider his
decision. & true copy of the remresentation cated
25.11.1987 is annexed herewith as fpnexyre no.7. In
the representation, the applicant had clearly statec
that he had not retracted from his earlier option
for serving in accounts Line,

16, That having failed to seek any redress on his
representation, the applicart yet moved another repre-
sentation dated 22.11,1937, No action was taken on
the representations and ultimately the applicant got
sent a notice under Section 30 C.P.C. through his
«6vozate Shri Sheo Shanker Lal Awasthi,

17. That the opposite party no.2 had replied to
the notice and had stated that the promotion of the
applicant to LSG iccountant was made on purely tem-
porary and adhoc basis in the year 1930. Since the
applicant had opted for cereral line in the year 1981,
therefore his promotion had to be cancelled and he was
shifted to general line. His case for promotion shall
te considered when his turn will be there. & true
ohtostat copy of the letter dated 11.10.89 is annexec
herewith as inpexure no.g.

13, That on the basis of the aforesaid orders, the
applicant has been shifted from Accounts Line to
General Line vide opp.party no.3 orders dated 2,11.39,
a true photostat copy of which is arnexed herewith
as Appexure no.9.

19. That cancellation of promotion and consequently
shifting of applicant from Accounts Line to Gereral
Line tantamounts to reversion of the applicant without
affording him any reasonable opportunity whatscever,
Before passinz the orders, the opposite parties no.2
and % have not afforded any opportunity to him and
passed suo-mottu orders on wrong assumotion treating
that the applicant had opted for ceneral line ard
herce he could not be promoted.

Wwa e —
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20. That it is not out of place to mention rere that

vhe applicant had given his first option in the year

1979 when he was promoted in Accounts Line and he conti-

nuted as such till todate, His seniority in the accounts

Cadre was maintaired and his case for further promotion
was considered by the departmental promotion committee.
The option given by the petitioner in the year 1931 had
no basis at all because the applicant had not revoked
his earlier option to serve in wccounts Cadre,

21. That after that option of 1981, the opposite
parties have obtained yet fresh options in the year
1984 and the applicant has given fresh ontion that he
irtends to serve in Accounts Lire and thus onr this
score also his earlier option of 1931 had tecome
recundant and it camnot be taken into account.

22. That merely on the basis of option of the
applicant, his promotion camnot be cancelled without
afforéding him reasonable opportunity, It tantamounts
to reversion and no employee could be reverted unless

he is given reasonable opportunity,

23, That many of the junior persons who have given
the options in a similiar sitvations are still working

and they have been given further nromotions but the
applicart had been discriminated in the matter of pro.
motion and now his entire career has been put at stake.

24 . That the Tepartmental Promotion Committee had
considered the case of the applicant and as such he
is to be promoted to Higher Scale Grade of Accourtants
but on account of illegal orders, the applicant is

prevented to be promoted.

7. Grounds_in support of application:
GE.CUNTE
1. Because the applicant had rigkt to be promoted
in sccounts Line on the basis of his option of 1979
and as such he was rightly promoted in LSG(sccounts)
Cadre on the basis of his examination passed and as
such his promotion cannot be cancelled.

\@K§§NxﬁL——~’



=

——

0

‘ 7
2. Because the subsequent option for gereral line
cannot be taken irto account once the option given
by the applicant in 1979 was still in vogue and it
has not been revoked by the applicant.

%. Because the applicant was yet promoted in higher
scale grade of Lccounts Line in the year 1984 on the
basis of recommendations made by the Departmental
Promotion Committee and again an option was given by
the applicant which was accepted and applicant was
promoted,

4, Because after serving for quite a long period
in Accounts Line, the applicant could not be reverted
back to general line on the mere assumption that he
had given option for general lire, That option for
general line was not materialised and hence it has
nogonsequential effect and now in the garb of that
option of the applicant, the opposite parties could
not revert back the applicant from his post of supil
(Accounts) which he was holding since 1930.

5. Because cancellation of promotion and sending
back to the applicart to general line tantamounts to
reversion of the applicamt from higher post to lower
post without any opportunity given to the applicant
and as such the orders are against the spirit of
Articles 311(2! o»f the Constitution of India.

6. Because many of the junior persons than the
applicant are still working ard as such the impugned
orders of cancellation and reversion of the applicant
to general line are hit by Articles 14 and 16 of the
Constitution of India.

7. Because the applicant has been seriously dis-
criminated by the impugred orders as he had served
for quite a long time and now he had got a permanent
status in &ccounts Line for which he was ordered to
ve promoted in H¥3-2 grade by the T'epartmental Promotion
Committee but in the garb of option of 1981, the
applicant has been reverted from higher post to the
lower post without affording him any opportunity what.
soever,

W& Ve —
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8. Because the impugned orders of reversion to
ceneral line are against the principles of natural
justice. ‘

7. Teliefs sought:

In view of the facts mentioned in para 6 above,
the applicant prays for the following reliefs:

(a) the orders contained in Annexure No,6 and 9
may kindly be quashed and it be ordered that the
applicant shall continue in sccounts Lire and he
be promoted to yet another Higher Grade Scale as
per orders dated 11.7.84 contained in Amexure no.3
to the application;

(b) consequently the applicant be given due
seniority of his post of &.P.H.(accounts)/LEG
and his pay be fixed in Higher Selection Grade-2
and he be paid arrears of pay from the date of
promotion when his junior persons have joired the
duties;

8, Irterim Order, if prayed for:

Perding final decision on the application, the
applicant seeks issue of thre following interim orders:

The orders contained in Annexure no.6 and 9 to
this application passed by the opp.parties no.2 and 3
respectively be stayed during the pendency of the
application and the applicant be allowed to work as
Ab,P.M, Accountant as he has been working before;

9, Tetails of the remedies exhausted:

The applicant declares taat he has availed of
all the remedies available to him under the rules
which are as under:

(2) &pplicant moved first revresentation dated
25.11,1937 (ann,7 to the a:pp]_ication);

(b) dpplicamt moved second representation dated
22.12.87 but without any results;

(c) Applicant served a notice us/s 80 CPC through
his counsel Sri SSL awasthi,sdvocate which

—_— was arswered by the opp.parties,



10. latter not perding with any other court, ete:

The applicant further declares that the matter
regarding which this application has been made is not
pendirg before any court of law or any other authority
or any other Bench of the Tribunal,

11, Particulars of Baik Draft Postal Order-
in respect of the application fee;

(i) Name of the Bank on which drawn
(ii) Temand Draft No.

12, List of enclosures:

Annexures No,1 t0 9
filed in support of

the application,

Yerification:
I, Santosh Prasad Dass, aged about 53 years,
son of {ri Chandra shekhar Pass, resident of Mo.97/93,
B Plock, &vas Vikas Colony, Sitapur, do hereby verify
that the contents of paras 1 to 12 of this application
are true to my personal knowledge and belief and that
I have not suppressed any material facts

~~
Lucknow, dated Lpphicant T~

2 2. Tebruary,1990. Throvghs

(¢.L.isra)
Afvocate
Counsel for the Applicant.
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44777172<2C¢c);2~ ,ll* tsi

..l Tote— L

Copy of letter Nes STA/LB=XT/L35a/86/Cn.11/11 dated 12 Nove b:;
Y957 neceived from ri~G UP Circle Lnl, Audressed 0 t e ~

A ;u_ot. _f Post Uffice, 5itapur Un. =
4+ ' *» ¥ o o » Cr
Subs - Cancellation of promction ocders of oshri S.P.uas
) in L.5.G., Accountant,
Refs- Your letter No. B/accouts/aenl dtd. 19.5.B87.
XXX X B N1
I view of e arlier option of shri SePelus fur Gore: 2

e arders of Promotions ot tne official issued vide this
Offlce MEMO NOe STA/AB/AT/TBP/84/11 datec 11.7.84 may be
treut-c a5 Cancelleus

The official may be shifted 8% to General Line 1f
sti:1 ~orking in the Accounts Ladrc s.

aa /=
For Postmaste® Gaemeral, of
v\zé oo a/hccmy!/senl uated at STP the 19.11.87.
\POpy t0s= W, 3ri Sere.uass APM A/C Sitspur Hle
2=3 The P.Me 3itapur rl with 8 spare copy for
Segvice Book of tihe officiade

4- P/F.
5-6 D.G.file NoeB/Rlgks7/Corr I B Rlg=39/LSG/Cozrr,.

7- u/C.
§2 i\/l%(g 8% Spes=.

Supct post Uffices,

\ T “\{ Sitapw . 3itapur=261uli,
v\ \O\ 57/ ol ) | 5///1(& a |
‘/ - , ) CDQ A b( <
L o m b)( "’"‘Q&‘/L’\% ‘3 4 27} ).}- ?:1,‘& re /,:‘\i\‘(\j

{ -

e A
Ay € \QN s
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Cepy of letter no STA/228=KS/89/11 dite.~:9.89
[4410,89 from gyfe shri VuN.Kapoax APMG Staff
fer Chief PMG UP Circle LKO, Addressed te
SpO's Sitapur Dn.

¢t r n

S ub:=Netice under Section 80 CPC on behal€
of Shri S.P.Dass,Cffe.APM A/Cs Sitapur.

.With reference to netice under Sec’ 80

CPC served b shri S.P.Dass, LSG Official ef
your Bivn. t cugh Shri Shiv Shankar Lal
Mvocate regarding his promectien te HSG=11
against A/Cs, line queia, the official may be
jnformed that he was prometed to 1LSG Acctt.
en purely ag’ adhec basis vide this office
Memo Ne, ST 48-XT/LSG/78/11 dtd, 332,80,
However in the year 1981 the efficlal epted

or géenl. line vide his eptilen été., 6.6.81¢
ferwarded vide your Ne.B/Acceunts/Genl, dtd.
" 6,6%81% Censi uently hi t G
Acctt. ha o cance
1te . fie vide his office
/86/Ch,I1/11 dtd. 17.11,87. The ques=
tien of his prometion te HSGeII cadre will be
considered in due course on his tugn as per
his seniority among the genl, line efficials’
He has ne claim for APM A/C cadre.

Please inferm him,

sd/=-
(VoN.Kapeor )
APMG=Staff
for Chief PMG UP Circle,LKD
5p/LSG dét, at STP the, 11.10.89
' Copy te:=Shri S,F.LCass APM A/Cs Sitapur HO

for informatioens

\ \ .
»j \\:“; v\;\< \,/':7/ -
Supdts of ggsz’bffices,

Sitapur DA.261C01.
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BEFCRE THE CEIMNTRALL ADNINISTHTIVE TRIBUNAL, LUCKINOW

BELCH, LUCKNOu.
Application NO.G| of 1990
!

District Sitapur

Setween

Santosh Prasad Dass, aged about 53 years.

Versus

Union of India and others.

5

.o Applicant

ce Respondents

SCHEDULE-B

AxxRppixeiion

1. Annexure No,l: Photo copy of option dated /
15.1.1979.,

2. Annexure No.2: Photo copy of promotion
order dated 5,2.1980

3. Annexure No,3: Photo copy of the order
dated 11.7.1984,

4. Annexure No,.4: Photo copy of option
the year 1987,

V),
2 /7
7/

5. Znnexure No,.5: Photo copy of willingness/ ‘7
declaration dated 10.3.87.

6. Annexure No,6: *hoto copy of letter
dated 19.11,1987,

)&

7. Annexure “o,7: Photo copy of option dated /|

25.11.87.

8. Annexure No,.8: fhoto copy of letter dated / 2_.

11,10.89,

9. Annexure No,9: Photo copy of the impugned 1{2

order dated 2.11.1989.

Lucknow AH&LC@
—_—

Dated:22 .2.1990

NS \Ve
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. i Jel o DOSTMAS T R~ GE Ity To e CIuUJu Jbg"du (;;
e e, AL 2 /L a/73/11 Gated ot Inclnov the J“"Z W#}“vi
K 3 . FN
: Sup: Trorosion uvaqoLoT .ad posting in the caGre
Acco M.b l*’l%S/KP (I\.CCU“I’ltu) % s
(A) P20X0L 100 1= : ,
. rhe following Time Scrle Acty a5ants/P.0 ;€
. b‘r vy wroret ed on purely e o0ty And Lo~hoc LASHE
cad - of 85 accountad nts/h J@.‘CC-’)'-'.QwJ) in the scale of’
P0G posted mp-““dur'~ L ' ;
51 Jame and C‘Lo:1vmtlo o e oflicindls o - ,S*‘“Lvoq to o
0 ? o which wo vtrsc-
L Suri onan 7O Accouptrnt Lzalry i -
. Snri 3,0, Starin aocourat Dehradun
" ognri taci {ishen Agrawal [.CCOuUnLn at hgmn
}- Shri Baleshwar Lal Accountunu 1¢¢anaabc 'rganar JLO
., Shri Sranvhoo Nath Tewari liccountant Gi Mm*m%, Jannpur 20
5, Snri Amdnly 3nyan Yadave Lecounbant rpur CLLy ey Konpr Cantt T
. Shiri MGl Sld_dl"‘ll Lecountont Lut'inoVe ,,M/ Tacimnow X0
B Shri 8.2,0u8S “ccoun_j,u..ﬁirmr_ e S;'.i;“")‘ﬂl“ EO.
9. 3rrr..csran Lal Krora Tccountint barcilly pygd Dareiily 1P0 .
10, 50wt e rraszd Ojha Lcecountant Lallia . Prztapgarh UUO
21, 3hrs 2.8, Chsuhan Lcconntent Meerub Snharanpur PO
12,5, v souan Singh hccountant Dehradun Denradun IPO
3,8%ri Zonwari Lal Lceountant mudaun ~— S0 liardodi PO+ °
X154, Snra ezl Marain [ccountant rleerut J o toradabad HPO
{15, Shri Jegdlishwar Sm"h Lccountant pudaun @ . Lakhiip wr-Kreri HPO
TR Sy .G, Farg. Lccountont Lgra . ey 20
1’7.8111“:_ 1‘«““ ™l Misra Lcco mb'm* e ¢ nov TiCiono o wW—=Chowl
Tore- Trase of 'the above noted ol _L(J.L:\,,LS \T‘uu nave alreny “);,;'bcd
t‘:..; ;‘-ccg : “ine and got thelr: wamr Tixed- jn accordance Wity pari
3 o win Sirachor-d Genbrnl FOT Mev 3 l‘L 13 "‘,"JI‘ «o,_, 31/”%«» =T datoed
~ . 0=ttt s7 L Toreerd nnien P T e o on@o G0, ST =00 /)/ Y d—-ted
21 110” . ui-«’::-r V) ”f _(;_ L 'u" 2 Lped ;".('.'\-\/' ,'LL\ b Lt' b (:.‘\11'(.‘. lJlL.. ‘ ]4 "-“-1(. Q.
<l VaEne analogy of FT’-“)(m)(l'L/ grogting Lhe appo Trbinents .-..JL, vl
8[ fonniznier 2 0 and res “O"‘“J.\J.Jlulba.OL ey orficials =D ave still -
.,)// Worging .o ;‘“u cale Lccowntnnb and have not yob given thelr
. Options aue. to fextension of tine of submission 2T opbii: :.,‘ .S nllowed
o by the Ii irectorate, their pey would se £ived as por orders existing
' prior %o ?>wara+1on of PO & RMS Liccountofits cadre, The ﬂLflClﬂlS .
siould -~ 50 ~mderstand LL,W these orders wri being issusd purcly
) ov. puovt o lomnlr DAsls and e subject to roviad After rinnlization
of ..o

i3 as per instructions conbaind ol dn thie Tl Sirectorate's

‘an o, 31=31/7H=00-T dnted 10.11.78 on oMpiry GE o the

for Turnishing those cptions vide &I Du‘ectomuur

- ; da-in "O(‘W&L.;C"L O MO, 9/()//0 sy 1L cnped 20, 5 79

o ‘\, ipooalenon oode *‘his office @,NL o.ouL/Al~’77/(41“ TI/11 dated 1.9.79
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§Qv“,/*/ / W\ INBISN POSTS AND TELEGRAPHS DEPARTMENT
- ¥'" OFFICE OF THE POSTMASTER GENERAL U,P,CIRCLE LUCKNOW

O

L MEMO NO STA/48-XT/TBP/84/1 1 DATED AT LUCKNOW,THE 11??794

SBRJECT:  TIME BOUND ONE PROMOTION SCHEME-PROMOTION (\\_///
OF P.0, AND R.M.S. ACCOUNTANTS TO NEXT -
HIGHER SCALE. [

Y - . Y
¥ - “ In implementation of the orders contained in
¢ D.G, P&T communication no. 31-26/83-P,1 dated 47.12.83
on the basis of the recommendations aof the Departmental
Promotion Committee the following P.O0. and R.M.S. Account-
ants have been ordered by the Director Postal Scrvices
(Headquarters) to be promoted to the next higher scale

of R, 425~640 with efféct from 30,11,.,83,0r such subsequent
dates as indicated against partlcularé names concerned,

ai: Namc of the official Namo of the Division
v'ﬁ_"_’l"o"."."."l""’.""‘."."!-!—l"-"'!",".""".""U“.“’c"t"o".“'o"o"
< 1+« Shri Moinuddin ‘ SSP0s Agkra:

2. " K.D.,Bhardwaj SSPOs Agra .
3. " J,C.S5harma | SSPOs Aligarh
4. "  Munna Lal Srivastava SSP0s Allahabad

L 5, " Sri Chand Verma S5P0s Allahabad
6. " Chhedo Lal II SSPO0s Allahabad
7. " C.B.Bingh SSPOs Allahabad
8. " D.5.Shukla SSPO0s Allahabad
5. " V.K.Shukla SSPOs Allahabad
10, " B,P.Tripathi ' SSPOs Allahabad
11, " R,S.Maurya S5SP0s Allahabad
12, " K,D.Misra 55P0s Allahabad
13. ¥ M.P.Singh SSPO0s Allahabad
14, " R.K.Singh SSPOs Allahabad
15. " D.N.Rai SSPOs /zamgarh
16. " Gopalji Srivastava SSPOs Azamgarh
17, " Ekadashi Misra SSPO0s Azamgarh
18, % Ram Bachan Yadav 55P0s Azamgarh
19, " Rafi Uddins ~ SSP0s Barcilly

~ 28, " Pputtu Lal ' SSPOs Barcilly

jgi;f;””fT; " Ram Ashraya Patahok SSPOs Barcilly
. 22 n . \ <

. Bchari Lal Debhol : SS5P0s Dchradun

Qv N shad FoT.0, 2/~
.

— \\:{f\ \9< :



Shri

Nir-njon

M.w__.———-‘—ﬁ__\\y

?Jg% Gz s rohradun

23, ' fnand Fd. Nedthand SSP0s Dehradun
25 T fam Kishzn Gurta 3%5P0s Dcohrodun
26, " Buch Prakash ) €SP0s Ghaoziabad

7. O R,i,Srivastzovn S5PC Kermnur {T)
2%, ooRGKAstnl 55005 Kampo (04
29, " Shiv Kumar Tow-onid 55795 Lucineow
30. " Vapesoawar Dayeal C5P0s Lickiion
31. "R, Sinch 8SP0s Luckncw
32. T lhdul Saveos . §4P0s Luclknow
36. " Ilam Cha.z ‘ S5F0s Saharanrun
37, " Sri Pal SSP0s Saharanpur
35, " Kodar Ram SP0s Varannsi (E)
35. ". Decn Bali S5F0s Verannsi(d)
37. " Hafizullch Ansnori S5P0s Deoria
33, Ret Wianaoy 55P0s Deoria
39. " Nandan Singh Bisht 45+0s Almora
icC, " M.D.Kandpal SPOs Almera
a1, " D.S.Bisht ‘SP0s Almora
£2, " Mand Kishore Trinotil SP0s Bakraich
43 " fdam Kighorce Chinu~hiory S*0s Basti
41, " D,.C.Misra SP0s Barabanki
45, " 5,B.S%ingh $P0s Barabanki
46, "ooJd. Agarwal SP0s Bijnor |
47, " Daya Krish-, Shoraa $P0s Bulandshahx
*o8. " R.C.Gupta SP0s Fatdhgarh
49, ReoTowari 5P0s Fatbhoczrh

50, " Kifayat Shah SF0s Fatehoarh
51, " Dharam Raj 5P0sc Fatchrpur
52, " S5.5.5ahu 5r0s Fatchpur
53. " Motz rrasad S"0s Fatehour
58. “ C.83.5ingh SPCs Gondn
56. " §,2,Nirsa SFCs Gonda
58. oL, L Patel SPOs GZonda
S&, " H.D.Yadov \ : 57dn Gondn

a4

53. " (N 5P0s

r—/—\_\_——-
52, p,

Hardoi

3/~

Krishan Murzri
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Sheo Pujan Ranp

-

am Yadavy

G.D.Pandey Qﬁj\)‘

Fauzadar Ran
Ram Bilash Singh

s U

Sam Bali Rushwaha

Makhan 9inah

ket o Pr>sad

H .
UERARE RERON ok

Hem ilegh Sinoh

<.M.ﬁurari

Tlzya Ram Misra
Kamla Prasad

ﬁ}?:Khafc
R~S:5hukla
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Nawab Alq

Sur:ndra Lal

Nr"*'nuci"_'in

T

J.',3w¢ucd

.

G;S.Dwivcdi
R.S.Duboy

SiP0s Jaunnuys:

SPOs Kanpur(ﬂj
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SP3s bizany,
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PR Jn..fﬂn:pur
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S. S ?us1a  r\;:ﬁﬁXﬁ§anVJhansi
H. H Jaln patede P EYDR, Uhddsi
"D, K Blswas A ’ TLJG’ﬂh.'ﬁoerﬁpuri
" R. B -Gupta o, 'G'Dne Gorakhpur
R, N Chauboy : © " 1'G'Dn, Garakhﬁur
U, P Gupta : &'G'Dn. Gorakhpur}vﬂw
5. P «Dass {467 3?03“51£apurr lﬂleX
} j:‘.P;Fathak 7 “8Pbs GoRda o B
03, *7 R, K Pandey .SPOY-Gorda ¢’
104, +m K5, Sﬁraswat SP0s. Mathura-mmo e
. oot 6 1.84 ° '
¢ L T Thc cascs of tho follow;ng P D qnd R. M S.

Y heccountgrts. will bo decided on conclus1on of the disc/ .
,Q,rocccdings pending agalnst thcm

Ao 5hr1 Uma Shankar Srlvastava :
2. H.P.GUﬁta

SrUs Sltagg

') Dn. Gorgkhpur
L ., r-‘?f

Lo ﬂ?k cascs of‘fﬁﬁ"?oilbWEHg P.O, &, dﬁfy
Acccuntants couﬂd not be dccidcd fbr want nf tﬁci: complctc

tcgards.

The SuPdt. conccrnod m;ll
confidgﬁtxa&ﬂzbbbiﬁé A15Rgwithd Spn

{Q%uxg i;bahg, #ptcmdate
al. chorts;in respéct

of thuqc'n$f3§f%ls arc submitted. to th

is officec, 1mmodiatcly

so Jhat theie éhsc may be a6

nszdcrcd by thc DR, T, wﬁan

1t meeds noxt, :
Q.,b Shrl UoS.Nch - »'.I

Sspné‘Faizabad

2. " S.K.Jagdhari SSP"0s Lucknow
F3, m HRNﬂKHdh §PDs.Rac-baroli.
49 " K.S,Nittal . 55708 Nainital
5, " R.M.Vorma PN Lickpow HO
6. "  R.S.Yadav M. Lucknow HO
e M V.K.Srivastnva E.M. ﬂuckn0w HO
8. " R,P.Shnrma PTTC Saharanpur
9, " F.L.Singh SFOe Ghazipur |

10, " Hamid Ullah "4 Dn, Allahabad

f?. " Jagdish Chandra 'X' Dn. Jhansi
xzfzfjf:f;,, 'P.T.U.'B
AN
S
st
N Whads
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Before the officinls arc zllowed to draw pay in =
the next higher se2lc it should be cnsured by the Supdts.

3

coneerned as also by the drowing officicrs that the basic
énnﬁitiqns or eomrlitinsm of 10 yoors scrvices ~s on 30.11.33
is satisficd by all the officinls, In casc any discrepancy
is detacted it should promntly he brought to the notice of this
office and pay zkamkd in thc noext hicher scalc should not

be drawn until rcecist of further instructions from this
office,

i

It should also be cnsurdd that no, Vig/Disc,
c2se of thu type indicated in DG 7¢T Hew Delhi communication
No, 6/16/71-Disc,I dt, 25.3,72 circulated under this office
latter No, STA/ii~1/26/8 dt., 20,1.72 road with DG i&T ND
letter Mo, 56/7/77-Disc,I dt. 15.12,77 circulated under this
office letter ne. Vig/R-1/Ch,IV/% dt, #,2.73 is either pending

or is contemnlated to be initiated against any of the

4

officials montioned nbove and also nn punishment of stopnage
of increment is in currency., ‘In ense fhere is nny such casc
the matter should immeiiontely be ren-srtsd to this offite and
pay, in thp nlnhur -8chle should not be all”wod to the officials
until reculp of further - 1net§uctiqns Qf th;s offlcc.

~

On promotion to the next higher scale the
officicls ip2icate above will retain their original seniority
in the Cirecle Gradation list. ¢

| o

> ~ SRR
( B.C.JOSHI )
for Postmaster Geneq ,UR

Copy for information and necessary action p- ]%/7/ ;

1. #®be& DPS Lucknow/Xanpur/Allaha%ad/Dehradun
7. The SSP0s/5P0s/SSRI/SAMs in U.P.Circle.
3. All “is in UJ.P.Circle.

~ares.
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I am willing to ork ss A.P.M,. Accou-nts 7ﬂ)
1 promotion in the AePeMe Accounts cadpe anywhere
10 UsPe It 15 my third villingpess. i
/
A i
= KN
( S+PaDASS)
| O0ffgs AePeMe Accounts
Dagede 10¢ 3687, SITAPYU R He o0
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Copy of letter Nee STA/48-XT/L5G/86/Cr.11/11 dated 12 Nov. bx;
%957 ReCeived from FMG UP Circle LKL, Audressec 0 o e

qupat. of Post 0ffice, Sitspur Un, Q
[ . s o ° 'll

Y :
Jubs - Cancellation of promction orders of shri S.P.uas
in L.S.G, Accaountant.
Refs - Your letter No. B/Accouts/Genl dtd. 19.5.87.

#* %% H A kR
I view of e arlier option of sShiri SePelas for Genc:
'i,.e orders of Promotions ot the official issued vide this

. office Memo hoe STA/48/AT/TBP/84/11 dateo 11,7.84 may be
treat ¢ 2s cancelleaq,

The official may be shifted ¥% to General Line 1f
stiil working in the Accounts Cadre s. '

sd/ =
For Postmasted Gemeral, UFP

NG o B/Acco:;}é?ﬁenl ugated at STP the 19.11487.
N l'v‘f.‘.opy tosw We 5ri SePebass APH A/C Sitapur HU.

2-3 The P.Me S5itapur HU with 8 spare copy for
— ?envice Book of the officiades
4 - P Fo

S~6 D.C.file NoeB/Rlgks7/Corr 1 B{Rlg=33/LSG/Corr.

2\ 7- u/C.

}@ \/2 89 Spacze
Supct Post Uffices,

W\\\\o\ $7/<)r/“7&-\(7 fb%’/ Si tap . Sitapur=261001,

t . -
:,71 D9 2 v 4-&- -

- - —
T 23 -1 ‘W (:“')54\_%—1

b4
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Htesfr oot Bors v, [l
Lee ECer e ~

" (o fertn 79

Fon taSh W prss Argote o2
LoPEn ) Dot e alpac
fProerecre 1y :

P .
= e o
. The Postucst v _vuoral .
' - oP‘..Ci_ClG Loe o0 Lee. vt N @
T TeTuon - IR
- tvtect 3t Lt dices
Sicr.ur ivisin
) uo? C-ncellation of ,.roiotion o vers ¥ Sef.osy ¢ ficcountse
Y,
Y 5ir, ’ .
74 1dly refer to ynur letter .0euT Ja4be/T/L35/06/Che l/1) .

¢rtst 1211687 1a vivw of .y earlier orti ns for ganersl line, .y
crmontico in tue c-cre of LIS acco nt nt has veca crnc@ldece it tils
gont ~tirn it s te strve bt bt s fr e riicr opticn i concerie.,
m Ist - wrrliest ortirn wrs for ~gcoungs line ne v =s jives
on 1€e¢1+s 'Y on the pasis of w ich 1 as aprroved f.r provotivn in 3 )
. ser r-- . <~cre cnd oy sosting are. 8 as L 3 sccee st nt/Em coeount
Cwtm e ..o LY yrur of dce under wero o~ TO/4BJXT/L3/ 7./ coLud
S5¢2¢fl e Inn the sreond prre of the 2 v mome $t §s @en i not b ¢
{.b~d given my optinn for P Accrunts errliest, it is aubniiteoc
Ti-t 1 n ver sgacifically concelicu this ¢ tione : ‘

It is thorefore reauestic kirdaly tc reconsider .y coue zre

~ BT a6 te crncel. the 7 nye order o I may be allowe. to coltino.

,0n T is rost rac my confirrvetion in tnis ,.ost may kiscl: oo is .o
‘3”:1'_.!- . ) .

. In cass your honcur . oes .0t agiee uwith the socrve f cts,
kiw!ly rerrit me to eprrosch to tne Tribun+l for decisicn,

1 Thankiang veu in - nticip-tiou.

|

: . eb —

Ltfy. w7 ‘Lcounts
Aty del e

- Po-mrygr :

-om P8,1141907
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. Copy of letter no.STA/228=HS/89/11 d¥d.=+9.89
/4:10.89 from gfe shri VL.N.Kapea APMG Staff

fer Chief PMG UP Circle LKO, Addressed te
SPO's Sitapur Dn.p

[ 4
e o © O
S ub:~Netice under Sectien 80 CPC on behalé€
of Shri S.P.Dass,Cffg.APM A/Cs Sitapur’

o o o o

.With reference to netice under Sec’% 80

CPC served by Shri S.P.Dass, LSG Official ef
your Divn. through Shri Shiv Shankar Lal
Mvocate regarding his promotion te HSG-II
against A/Cs. line quota, the official may ke
jnformed that he was prometed to LSG Acctt.
en purely and adhec basis vide this office
Meme Ne. STA/48-XT/LSG/78/11 dtd, 55280,
However in the year 1981 the efficial opted

er génl, line vide his eptien dtd., 6,6.81%
forwarded vide your Ne.P Acceunts/Genl, dtd.
6.6481% Censiquently his romotien te LSG

ctt. had Teo be cancelled and he was shifted

1te —T11ne vide his office Memo e, -
er7§§ﬁ/es/cn.11/11 dtd. 17.11587% The ques=
tien of his prometion to HSGell cadre will be
considered in due course on his tugn as per
his seniority ameng the genl, line efficialsh
He has ne claim fer APM A/C cadre,

Please inferm him,

Sd/-
(Vo N.Kapeeor )
APMG-Staff
for Chief PMG UP Circle,LKO
o’ R/LSG dt., at STP the, 11.10.89
Copy te:=Shri S,P.Cass APM A/Cs Sitapur HO

for informatie
I

\ Supdt., of P Offices,
\Y/ Sitapur DA.261C01,

W\ ¢ reeh \\&3‘ ‘\:"C’ :
SRS



I G Tonld ptioraloat e ieve Jrbapnt

e ha ool [PBodzes

‘ f_ Ffiﬁ?}ﬁf/Lbﬂ 4&711//€:§7¢9 7

¥

S0t st - 5w sS — paperemon -

boven o] Dorlznot . akifs
J P2k ra A

veralklenT OF rCoTo

OFFILe OF THe surcT o0F rUsT Uifiiea S5LThAkRUR LIVLIDILN

LG No.B/Arrg/89
Dt. at Sitapur tie,2.11.89

Y In pursuance of Chief PG UP circle Lucknou

Nno.ST2/228-R5/89/11 dt.4.10.8% the following
Ve

rrangements are ordered with imrediate effect:

Sri 3.F.vass Offge nFili #/Cs Siterur HO is shifted
from iccounts cesdre to General line.

2. 5ri G.5.Vaish Accountant DO Sitapur is hereby

. posted as Dffgsntli A/Cs Sitapur HO vice no.1.

3. Sri J.K.singh who has been declared success in
PO & RWS examination vice PiG UP No.ADR/Con/Mm-67/
89/3 dt.12.9.85 is posted as Accountant U0 Sitapur.
He will lookafter duties of Stock clerk also in
addition till further orders.

Charge report should be submitted.

~.

Supdt.of Fost Offices
Sitapur Dn.261L01,

‘ O/{J to:
' /ﬁgg Dgficials ‘/ﬁm\ S *g ’)84‘%4

4-6. P/F

7. FX Sit?purﬂ[‘WN»ﬂ—:

8., The Chief PG UP Lucknow w/r to his no+STA/228-RS/
' 89/11. He will kindly post an approved nrii A/Cs

2t Sitepur.
. The Dr3 Lucknow Region Lucknow for arranging
approved APl A/Cs for Sita ur.

1C. o/C

Qﬁke’g%<§)\ \&5(K°*ij%ff/ .o
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& VAKALATNAMA

In the Hon'ble High Court of Judicature at Allahabad
At
Lucknow Bench
;.

Y “}D.A/L.erm etk PIff./Applt./Petitioner/Complainant

! Verses ~
e evaianans 44.@:-«&—&4—- 77 éw&c\ crtiieenes &55..........Defent./Respt./Accused

KNOW ALL to whom these presents shall come that |[We....................

the above-named...........ociiiiiiiiiiiii i eadO hereby appoint

Shri V. K. CHAUOHARI, Advocate, ....cc.evceiciienins ciiinieeeeeeeeneenanns
FeserosneereniennannanneeenenHigh Court, Lucknow Bench

(hereinafter called the advocate/s) to be my/our Advocate inthe above-noted case and
authorised him :—

..........

I To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or hea‘d and also in the appellate Court including High Court
subject to payment of fees saparately for each Court by me/us.

I . . . .
To sign, file, verify and present pleadings, appeals. cross-objections or petitions for

executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necsssary or proper for the prosecution of the said case in all
I'its stages.

To file and take back documents, to admit &/or deny the documents of opposii. -

partys,
i
To withdraw or compromise the said case or submit to arbitration any differences -

disputes that may arise touching or in any manner relating to the said case.

; To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
do all ether acts and things which may be necessary to be done for the progress and in the
'rse of the prosecution of the said cause,

To appoint and instruct any other Legal Practitioner authorising him to exercise the
ver and authority/hereby conferred upon the Advocate whenever he may think fit to de so
» sign the power of attornoy on our behalf.

And |/we the undersigned do hereby agree to ratify and confirm all acts done by the
.Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
+ responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And |/we the undersigned do hereby agree that in the event of the whole or part of
! the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled
is only for the apove case and above Court I/we hereby agree that once the fees is paid. |/we ‘
i will not be entitled for the refund of the same in any case whatsoever. :

- IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this... e ...day of... ’?19(73

Accepted subject to the terms of fees. Client Client

' \ /\,V‘ / /%

Advocate

0720%
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, ¢ SEFORE THE CTUTTAL ALLI'ISTRATIVE TRISUVAL
.’. | CIRCUIT DE'TIH, LIGHVCi
: C.A NC. 61 of 1990(L)
: Santosh Pracad Dass +» Applicant
' -ys=
, h 4 ‘
' Unien of India and others «+ Becpondents
ﬁ CCU'TFR ATFIDAVIT ' "SWALF CE RRERCMDEMTS,
LT - aged atout &7 years, son of Lal, & A”"f‘“ e s
LN P e

A

3

*
L3 ) B D‘
f //j:::gigéif“\ bt present posted as Supdt. of Tost Cffices,
v )
S

1 .
< , - -~ - -
‘ © Sitapur dé hereby solemnly a°firm and state as under:

S e 3 .

1, That the deponent is Respendent no,2

in the above noted arplicaticn and as such he

AN
éjig;y1@)€‘ is fully cenversant with the facts of the case~ dand
he has been authorised to file the CA on behalf of

all other Respondents, ‘

V

the conterts of anplication and he is in a pnsitien

to give parawise comments ote, as hereinunder:=

That before giving paravise comrents

3.

it is pertinent to ~ive hrief history o the case

as detailed belowr:



<

=

- 1

i, P

(a} That the appdicant joined as

P,A. at Yheri Head office on 2,7.36.
He passed P,O. and RI'S Accounts Fxamination in

the year 1967 and was posted as Accountant,

Sitapur HO.He was premoted as LSG/Accountent

on purely and adhoc hasis vide rero “o.STA/

48=-XI/155/78/11 dated 5.2.80 but he did not

join as APM A/Cs and opted to work as LSG

General Line. !l opted Sen~ral Line vide

Bis option letter dated 6,6,81 hence his
promotion te LSG Acctts. was cancelled by
PG, UP Circle, Lucknow vide his No, STA/
48-X1/15G/86/Ch, II/II dated 17.11.1987 as

comrunicated by PI'C, UP Lucknow vice his

letter No.STA/228-125/89/11 dated 9,1C,89/
4,10,89, wherein it was also clearly and

categorically mentiened that he has no olaim

for AT A/C cadre. (SXaRE of M mmid <

4, That the contents of para 1 to 5 are

formal as such needs no comrents,

5. That the conrtents of para 6(1) of the

application needs no comrents,

&. That the contents of pars 2 6(7) of C:L/“’1&/x



3
the applicstion are admitted to the exteht that
the applicent passed ™0 & RIS Accounts Examinatier
in 1967 but by vittue of his ontion te L®5 General
Lire he became discualified for L3G Account/ARM
Accountants Cadre as comrunicated to him vide letter

Vo, ©TA/48=-XI1/L"G/86/Ch, ITI dated 17.11.87.

7. That the contents of pars 6(3) of the aprli-

cation are incorrect as stated, hence denied,

8, That tte contents of para 6(4) of the appli=-

cation are admitted to the extent that he was

promoted to AF/ A/C Cadre but lster due to his option

to LSC General Lire his prormotion was cancelled,

9. That the contents of para 6(5) ¢f ths annli-

cation are incorrect as stated, hence deried,

10, That the contents of para 6(6) of the aprli-

cation are incorrect as stated, herce denied and in
reply it is submitted that the arplicant originally
opted Teneral line vide his ontion dated 6,6,84 wh'ch

was sent to C.C, vide office let*er VMo, R/Accountants’

General, dated 6,6,81 in resp~nse —td CC let er Vo,

STA/48-XI/LS3/81/11 dated 27,32, 81, xnxrrsppRERXEDY

o —=
<

Cn the basic of option dated 6.6,81 for General
Line cadre the official was promoted to LG 2073
on temporarily and adhoc basis vide office Yemo Ve,

8/P1g.39/Corr, dated 30,7.81 on divifiicral hesis in

pursvarca ~f Instructiors -eririned In ™ UD Circle
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I Lucknew communication “o.S3TA/12/9A /LS3/Union/7

' dated 5.3,1979 and he assumed 2s Tupervisory cum-
operative ™A LSG(203) on 31.7.81 F/M, As such his
claim for AFM Accounts do not stand any‘where in view

of his assuming charge in LSG General Line 20,

11, That the contents of para 6(7) 6(8) of the

application are incorrect ac stated, hence denied.

12. That in reply to the contents of para 6(9} of
the arplication it is submit*ed that thé aprlican t
was addressed vide office letter Vo, Q/Acct /Gen1

dated 6,23.1987 to send his willin-oness/uiwilling=-

N .-
e
3

x“esc for promotion in A™ A/Cs cadres.,  R-et of the

\\1tants of this para are not admit*~d being false,

That the contants of para 6{12) and 6(11)
P 7" of the application are incorrect as stated, hence

denied.

14, That in reply to the cnntents of pars _

6 (12} of the application it is submittrd that the

I arplicant was wrongly aprroved in L3G Acctt. cadre

“ instead of LSG Seneral Line as opted by the applicant
on 6.6,81 the irrsgularity was commnicated to

Shri VM Kapoer APMG{STaff) Chief Postmaster General
UP Circle, Lucknow vide let'er Fb.”’chts’Senl dated

i 19.5,37 and instructions was sousht for frorm him,

f' :
W

I ——



. 5
“ (n this TMG U7 Circle Lucknow vide his letter
Mo.STA/48-X1/L°G/86/Ch. I1/71 dated 12 “ov.1987
cancelled the orders of promntion nf the gpplicant
issued vide his letter 'o.STA/48-XI/T3P/84/II dated
11.7,84 in view of earlier option of Shri SF Dass for
h “Yeneral line and instructed to shift the e@pplicant in
General Line if working in accoutf cadre and action
wasg accordingly taken vide Letter Yo. 3/Acctt/Genl dated

19,11.1987,

15. That the centent of para 6(12) of the
avplicatinn are incorrect as statad, henée denied

| and in reply it is stated that the case of the
applicant was already decided or the basis of his
option dated 6,6.81 and he was accerdingly shifted to

«Keneral Line L83 cadre.

16. That the contants of para 6{14Q of the

“ application are incorrect as stated, hence deried.

| 17. That the contents of para 6(15) of the
application are incorrect as alleged hence denied and
h in reply it is submitted that no reprssentatinn
dated 25.11,1987 of the aprlicant was ever received

in the office of the answering Respondent,

| 13, That the centents of para 6{16) of the

arplication kkxks are incorrect as stated, hence
N |
denied and in reply it is subnitt~d that no represens

(/Z¥uﬂzA”“‘4JV“‘

g "
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-
ation of the applicant dated 22.ll.1§87 as stated

by the applicant was not received in:tha office of
the answering Respondent.~ as well aé notice under

Section 80 CFC as alleged,

19, That in reply to the contents of para 6{17)
of the application it is submit*ed tﬁat the Chief

PMG, UP Circle Lucknow letter “o,STA/228-75/89 dated
4.1C,89 addressed to the answering 3espondent was
rnceivaq on 5,10,89 and its contpnts wore intimated

to the applicent vide letter o, 7/L37/ dated 11.1C,89.

20, That in reply to the contrnts of para 6(18)

of the anplication it is submit'ad that in pursuance

NS of Respondent no,2 let er bb.STA/ZZS-HS/SQJII dated

-
f;4.10.89 the applicant was chifted from A/Cs., Cadre to
S :

B
o2

3nersl line vide 'emo Uo.3,/Arrgt /389 dated 2.11.89
;nd he stands relieved fro~ the posi and is continuing
on medical leave, Shri 3% Vaish worked AP A/Cs.

on Divisinnal basis and now Shri Rﬁ Saxena approved by
the Respondent no.2 is worlking asjAFﬂ A’Cs Sitanur,

21. That the ontents of para 6(19) of the

are incarrect as stated,
anplicationit is submit“~d that the seekiesntx
V

LSG Zeneral Line and L°G Acctts, Line are in the same
time scale of pay of Rs.1400-23CO énd his pay on his
shifting to LSG General Line at his ortion dated 6.6,81

CA o

stands fully protected.
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I,

22, That the contents of para 28/ 6{20)

of the application are incorrect as <tated hence
denied and in reply it is subnitted that the

option of the applicant dated £.6.81 superceded the
applicant ‘

In fact this affikeikzk wanted %ais
L—//

ath cade s TG
oth cadr»s LSG Cenl

reservation of promotion if

optien of 1979,

Line and LS3 Acctts. Line which was not permiesible

as per rules of the Dédpartment, Cre official can work

and opt for one cadre orly even though the same mey

be in the same scale of pay.

23, That the contents of paras 6(21) to 6(24) of

the application are incorrect as stated, hence deni-d.

24, That in reply to the contents of grounds

» 182 of the application it is stated that the applicant

¥?F>is not entitled to get any relief as sought because
after his promotion in the year 1980 in the APM A/Cs

Cadre on the bagsis of his optimn of 1979 he refused

to work in AFM Accounts Cadre and Qide his ortion

dated 6,4,81 he opted L35G General Line over which

post he joined as LSG 20,,

25, That in reply to the contents of grounds3

of the application it is submitted that the promotion of

applicant in the year 1984 in the LSG Accounts cadre

was erroneously made and it was subseguently cancelled

after k-owing the error.
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@found
l 26, That in reply to the contents of para 4 of
b /

/
the application it is submitted that the applicant

wanted his reservation in both the cadres wi ch is

not permissible.

ground
\ 27, That in reply to the contents of paxa 5 of

= % _____
the preumdx applicatien it is submitted that LSG

. —
' Accounts Line and LSG General Line are in the same

scale of pay Rs.14C0-2300.

28, That in reply to the contents of j£3.8:3: 4

grounds 6 of the application it is stated that the
applicant opted General Line vide his opticn let*er
H dated 6.6,81 the otler officials of Accounts

BRI ~. cadre even though junior will work as AT Accounts
o~ 1 - ll- N ‘

#u},{j. That in reply to the contents of g grounds
N
,\“\:\:\ - vv_:‘"‘-.:‘ q‘:\\:

e 7-"" 7 of tha application it is submit*ed that the applicant
F— _“\?_\"‘\f ' “
b is working as L3G General Line in the same scale

of pay hypxulhixghkxhksxzakary as is given to AFY

2 27
h
Accounts cadre.

. 30, That in reply to the contents of grounds

# of the application it is submitted that the

applicant is working as LSG General Line in—tha'?gﬁbxgy’

and it is not a reversion order but shift;:g‘S?‘E?ficial
h from ATV Accounts Cadre to ATG Gereral dine in the

\. AN



®

sa~e scale of pay by which his salary has never

l—ogn

heen @ fected.

31. That in reply to the contents of grounds

& 7 are not tenable hence no relief $ as sought
in this para is entitled in view of the facts

stated in the foregoing paragraphs,

32, That in reply to the centents of grounds 8

of the application it is submitted that the applicant
is not entitled for any interim relief as sought
because he already stands relieved from the post of

T Acc-unts were an aporoved official from the

L

CP!'G's office is working.

33. That in reply to the contents of grounds

9 of the application it is submitted that the
applicant has not exhausted 2ll the departmental

Yo"
channels.

4 34, That the contents of para 9(a} - of the

grounds are incorrect and it is stated that the
prescribed departmental channels as his application

dated 26,11,87 was not received in the office of

the answering Respondent.

50, mati ia reply to the contents ef
grownds 9(b) of the aprlicaticn it is subritted that

the representaticn dated 22112,87 was not received at the

office of the anssering Respondent.
(;\M”JW
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™
e, That in reply to the conterts of gro"ds 9(c)
of the application it is submitted that ‘otice under
section 80 CFC as stated by the applicant was alse

not received in the office of the ansv ering Re=pondent,

37. That the contents of grounds 1C,11, & 12 of

the spplication needs no comments,

38, That in view nf the facts reaserns and
{ .
circumstances stated in the foregoing paracraphs
the application filed by the acplicant is liahle to he
dismicsed with costs against the Rus applicent,
KQ\,WJ[W
Deporert
on hehalf of Rpcpondﬂnts 1,2 8 3,
Luc now,
< Dated: /5  arch 1990,

/

Verificatie~n,

I, the sbove named deporent do hereby verify that
the contents of para 1 & 2 of the affidavit are true to
my personal knerwledge end thnse of para 3 to 37 are

believed by me to be true on the bhasis of irforrms " an
oo

A

:5 \(thﬁfra E ,2TE also to be tmue on the ﬁas of legal advice.

J¢A€§§?”£S$f9d~ [;L Mar. 1990, Deponent.

I ident ify t“r depr“ent who hes sicned before
mp in the same rﬁrs n, who is personslly Yneawn to 7e.

» C
T Mu‘//"
o (VI Chauchari )

Advo cate,

Hé;éélil;J §2Q>at%rﬁ;§ and nff1c1ol rocords an thnseiof contaents nf

Lucknow,
Dated: \l/ Farch 199C.
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Before.the Central Administrative Tribunal, Circuit Bench

-~ Lucknow,

" C.ANo, 61 of 1990 (L)

‘s""h--,.._ -:ﬁ'v-»/—uf'.?

Santosh Prasad Tass . ... Bpplicant
Vs.
Union of Irdia and others ... Cpp.Parties,

APPLICALION IOk COnDOMATICN OF TELAY
N_FILING THE REJOINIEE AFY DV IT

Ihe petitionersapplicant named-above begs to
submit as under: :

1. That a duplicate copy of the counter-affidavit
was served upon the counsel of the applicant on 13,3.90
who in turr had wrote a letter to the applicant to come
for filing the rejoinder-affidavit, This Hor'ble Tri-
burel had granted two weeks time for filing the T..A,

2. lhat dve to illress of the apblicant he could
not come earlier for filing the rejoinder-afficavit and
hence the same could not be filed within the time granted

by this Hor.'ble Tribtunal.
3. That a little delay has been caused in filing

the rejoinder-affidavit ard as such the delay on the
part of applicant was not deliberate or intentional

and is liable to be condoned,
4. That the case is now listed for 30.4.90 for
arguments,

PLAYER
‘In view of the aforesaid circumstances, it is
most repsectfully prayed that the delay in filing the
F..A, may kindly be cordoned and Tk being filed alongwith
this application be brought on record.

Eated:2{111)qéj Coursel for the 4pplicant,

< w7

-



Before the Central Administrative Iribunal .ircuit Bench

Tucknow. |
C.ANo. 61 of 1990 (L)

{ Santosh Prasad Tass ;.. Applicant

Versus

Union of India and others ... Opp.Parties,

EEJOINDEE _AFFIDAVIT

I, Sartosh Prasad Dass, aged about 53 years,
: son of Shri Chandra Shekhar Tass, employed

Q}f(\ ’i( as A.P.¥,(Bccounts) in the‘bffice of Supdt.
Q¥ ; of Post Offices, Sitapur, the deponent, do
hereby solermly afiirm and state as under:

1. That the deponent is sole petitioner in the
abovenoted case and as such he is fully conversant
with the facts and circumstarces of the case, He

_.7 has read and understood the contents of the counter-
/ affidavit filed by the opp.parties no.l to 3 and is

submitting his replies in seriatim,

" 2. That the contents of paras 1 and 2 of the

“ councer-affidavit do not call for any reply.

: 5. That the contents of para‘z of iA are denied
: as stated, It is further stated that merely on the
basis of alleged option of 1981, the denonent cannot

" , be reverted from his post nor he could be prevented
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3
tioner has given his first option in the year 1979

for working in Accounts 8adre and on the basis of
which he was promoted. Petitiorer was again asked

to opt for further promotion in General Line to
which the petitioner gave his conditional option

in the year 1981. Petitioner gave yet further option
in the year 1984 for working in Accounts Cadre and
thus the option of 1981 has become redundant, Rest
of the contents of the para under reply are denied

because they are against the records,

11. That in reply to para 11, the contents of
corresponding paragraphs of the petition are reiterated
to be correct, Evassive denial of opp.parties is no

denial in the eye of law,

12. That in reply to para 12, the contents of
para 6(9) of the petition are reiterated to be
correct. It is further stated that from their own
admission now of the opp.parties that option was
called for from the petitioner or working in A/c
cadre and accordingly the deponent iave thesame and
on the basis of which he was promoted as APM A/C

cadre,

13. That in reoly to para 13, the céontents of
the correspondirg paragraphs of the petition are
reiteraied, Zvassive denial is no denial inthe eye
of law, Nothing has been stated by tre oﬁp.parties
in support of their derial of the specific fact and

allegations,

14, That in reply to para 14, the contents of



from his further promotions.,

4. That the contents of gara 4 of CA do not call
for any reply,

5. That the contents of para 5 of Ch need no
reply,

6. That in reply to para 6, the contents of

the corresponding para of petition are reiterated.

7. That in reply to para 7, the contents of
para 6(3) of petition are reiterated. I%t is further
stated that evassive denial of specific allegation
is no denial in the eye of law, The opposite parties
have not given specific reasons for their denial of

the allegation of the devonent.

< ; 8., Thzt in reply to para 8, the contents of
| para 6(4) of the petition are reiterated. Once the
deponent was promoted to A,P.M, A/c cadre, his pro-
motion cannot be cancelled. It will tantamount to
reversion of the deponent, The very basis of the

-~ cancellation of the promotion is vague.

/) .\K\\\ — - - ‘\\ ‘
; C} ;;w.w,m‘wn\ N 9. That in reply to para 9, the zontents of para
_ﬁx{ _,f“*?¢3 ! ,x 6(5) of the petition are reiterated, liere denial of

K | specific allegation is no denial in the eye of law,

No reasons have been assigned by the opp.parties to
prove that the allegation is incorrect. Thus the reply

of the opp.parties is evassive,

10. Yhat in reply to para 10, the contents of
para 6(6) of the petition are reiterated. The deponent
has not originally opted for Gereral Line vide his

gc> i option dated 6.,6.34 as stated in the Ck but the peti-
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tioner has given his first ootion in the year 1979

for working in Accounts Sadre and on the basis of
which he was promoted. Petitiorer was again asked
to opt for further promotion in Gereral Line to
which the petitioner gave his conditioral option

in the year 1981, Petitioner gave yet further option
in the year 1984 for working in Accounts Cadre and
thus the option of 1981 has become redundaht, Rest
of the contents of the para under reply are denied

because they are against the records,

11. That in reply to para 11, the contents of
corresponding paragraphs of the petition are reiterated
to be correct. Fvassive denial of opp.parties is no

denial in the eye of law,

12, That in reply to para 12, the contents of
para 6(9) of the petition are reiterated to be
correct. Tt is further stated that from their omn
admission now of the opp.parties that option was
called for from the petitioner dor working in A/c
cadre and accordingly the deponent ;ave thesame ard
on the basis of which he was promoted as APM A/C
cadre, |

13, That in reply to para 13, the contents of
the corresponding paragraphs of the petition are
reiteraied, Svassive denial is no denial inthe eye
of law, Nothing has been stated by the opp.parties
in support of their derial of the specific fact and

allegations,

14, That in reply to para 14, the contents of



para 6(12) bf the petition are reiterated, It is

“ further stated that it was not a mistake but a deli-
berate acts of the opp.parties to revert the deponent
from his post and also to prevent him from further
promotions in Accourts Cadre. The action is highly

irregular and hence the deponent had challenged the

same by way of this petition.

o c 15, That in reply to para 15, the contents of
para 6(13) of the petition are reiterated. It is
further stated that the action taken while deciding
the'case was highly irregulaf ard therefore the
deponent had challenged the same through present

' anplication before this Hon'ble Tribural,

16. That in reply to para 16, the contents of
L para 6(14) of the application are reiterated, Fvassive
denial is no denial in the eye of law nor the opp.

parties have assigned any cogent reasons in support

“ of their denial, -

"

///#ﬂn_;w&xxx\ 17. That in renly to para 17, the contents of
RS a0 para 6(15) of the applicatisn are reiterated, It is
( Mage it stated that the deporent had submitted his represen-

tation and in case it is not received in the office

of opp.party no,3, the deponert is not on fault,

: 18. That in reply to ?ara 18, the contents of

" para 6(16) of the application are reiterated. It is
further stated that from fheir reply to the notice

agcontained in Armexure no.8, the contention of the

“ deponent about the representation and sending of

il
notice is amply proved.

" \hx;”&ﬂdai 19. That in reply to para 19, the contents of
/ .
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| para 6(17) of the application are reiterated. It
- is further stated that the answering opp.parties
have admitted about the receipt of repressntations
ard legal notice sent by the deponent,

20, That in reply to para 20, the contents of
para 6(18) of the application ars reiterated. It is
“ | further stated that the déponant has not harded over
« his charge of the post which he was holding as A°M
I k0 vadre and hence he has rot besn relived as yet,
He still holds the ctarge of the said post. It might
| be possible that the opp.parties have poéted any other
person for working in absence of the deponent because

the deponent is running on medical leave,

21, That in reoly to para 21, the contents of
h .para 6(19) of the application are reiterated., It is
further stated that by virtue of working in Accourts
Cadre, the depénent had obtained seniority on the
higher post and in case he will be reverted to serve
in General Lire, the deponent will loose saniority

and further promotions,

22. That in reply to para 22, the contents of
para 6(20) of the application are reiterated, It
ig further stated that in case the option of 1981

superseded the option of 1979 theﬁ the option ;iven

by the deponent in 1984 shall also supersede the

| option of 1981 and hence thé opp.parties cannot act
upbn to the option of 1981 which was conditioral. The

| deponent has opted clearly to serve in 4/c cadre

right from 1979 onwards and hence he camnot be reverted

| back to general line,

25, That ir. reply to para 23, the contents of

™

o B

| s
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: the corresponding paragraphs of the vetition are
reiterated to be correct, Evassive denial is no denial

in the eye of law, No reasons have been assigned by the

( prosite parties for the denial of the specific allega-
tions of the deponent,

24, That in reply to paras 24 toﬁB?, the deponent
ig advised to state that the grounds urged in support
of the application are legal and tenable one and hence
the application is lisble to be allowed with costs.

25, That the contents of para 38 of the CA are

denied. The deponent is advised to state that he had

made out prima-facie case in his favour andhas such
with

the application is liable to be allowed/costs,

——

Lucknow, dated ' _ Depgggg¢’~,,”,_~

n

' o~ ~ T
’;{; cosmse L9 |
) .
’ wv-ovy Verifications- I, the abovenamed deponent, do hereby

verify that the contents of paragravhs 1 to 23 are
true to my own knowledge while paras 24 and 25
are true on legal advise, No part of it is false

and nothing material has been concealed, so hebp

me God. Sy
g
Signed and verified this 28#h day of Ma::h?&ﬁ7 :

1990 in Civil Court Compourd at LucknOﬁ,

!
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BEFCaT TS CEMTIAL ADIIMISTRATIVE TRINIMAL
CIRCUIT IENCH, LWy ci

C.A, MC.61 of 1990(L}

Santosh Prasad Dass v «e. Apvlicant
-:‘JS »

Unien of India and others «+ Oppr, parties

IZX 03J=CTIO™ TQ TH® I'TTBI RTLIFE.

That the Respondents begs to submit as under:-
1. T2t Zor the facts, and r-asons staFed in the
accompanying counter affidavit it is expaedient in the
inter-st of justice that the interim relief
claimed Dy the petitioner Aapplicant may kindly

be rejected,

2. iJhererfore it is most humbly requested that
the interim relief claimed by the applicgnt in the

above noted case way very kindly be rrjected,

Q2

(V¥ Chaudhari)

Addl Standing Cownsel$ for Central Govt
Cou~sel for R-spondents,

Lucnow,

Datad: \'g\k\warch 1990,
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